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None for the applicant. It appears that notic 
could not be issued due to deficit postal stamp of Rs.3/-. 
The applicant to f lie the deficit postal stamp. The 
deficit be notified eb. the notice board for filing deficit 
postal stamp. Issue.the notice fixing 15.11.99 for filing 
show-cause. 

A.K. Vea) 
SRK 	 Registrar 

2/16.11,99 

None for the applicant. Notices could not 
be issued due to deficit postal stemp'which has riot been 

supplied uptill now. List the'record'befoze me on 29.11.9 
for filing deficit postal stamp, 

( A.K. Verma) SRK •' 	. 	 . Registrar 

as 

3/29.11.99 

None for the, applicant. Deficit postal 
stamp not supplied. List the record before me on 
kk22ax 13.12.1999 for filing deficit postal stamp, 

. • 1 

A.K. Verma) SRK 	 . 	 Registrar  

4/13.12.99 	. 

None for the applicant, Deficit postal stamp 
of Rs.3/- not filed due to which notices could not be 
issued. It appears that deficit Was notified on notice 
board on 28.9.99. List the record before' me on 3.1.2000 
for filing deficit postal 	 . 

- 	
- 	 (A.K. Verma  

SRK . 	 . 	Registrar 
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5/3.1.2000 
None for the a 

of Rs.3/- not filed and not 
the record before me on 17 
postal stamp. 

$ RK 

6/17,1,2000 
None for the a 

not filed even after noti 
board on 28,9.99. List th 
Bench on 27,1.2000 for di. 

SAK 

licant. Deficit postal stan$ 

e could not be issied. List 

.2000 for filing deficit 

•
4. 

( A.K."Terrna 
Registrar 

licant. Deficit potalc stamp 
ing the deficit on notice 
record before the Hon'ble 
ction. 

( A.K. Terma 
aegistrar 

7./ 27.1.2000, grxtRgøxrt)xs 

Shri K. Kumar, thejounsel for the applicant. 

From the office re 

requisites and deficit 

applicant inspite of r 

Be that as it may, Shr 

that it will be done w 

that directed that the 

be filed within two d 

In case, no requisite 

two days, it may be 1 

on 9.3.2000 for heari 

(L. H1fNGQ 
MIME3ER (i) 

rt, we gather that proper 

stamp have not been f€d ty the 

ated adjournmantgranted to him. 

K. Kumar, the counsel has subnUttad 

thout further delay. it is, therefore, 

deficit stamp and proper requisite 

a, and thorator, notices be issued. 

and deficit stamp is filed wittin 

ted for final dispbsal. List it 

on CCP,, 

(s. NRitYiN) 

UICC-CHeIRMMN 
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8/0903.2000 None for tle applicant. 

Shri. G.Boe, counsel for the respondent, 
On request made on behalf of the res nents, 

four weeJ time is al1ed to file show cause reply. Put.-up 
on 1304,2000 for hearing on conternt. 

(L. 	qingi Jan )/M ) 	 (S .Naayan)/V, C, 

9./ 13.4.2000. 

Since D.B. is not availabla today, let it b 

.isted on 4,5.2000 for hearing on contenpt. 

k.H IM I N G L I AN--LI) 
MEMBER (/) 

.5.2OOO 	AsD.B.. of court Wo.1 is sitting at Rarhi, 

list i ,for hearing on contempt on 28.6.2000. 
(JV - 

( L. iihg1iana) 	( L. Jha ) L  
Member (A) 	 Member (j) 

ne for the  alicnt, 
Shrj Vikash Ja, JC to Sri Q Bose, Rly.counsel 

Sh.case reply not filed So far. Pour weks 
further time is al11ed to file the same. Ljstjt 
f 	h ar ng on 4. 8. 2000. 

( L. 	 ) 	 (LaksRi'  ha ) 
Member (A) 	 Member () 

: 	SKS 

1J28. 6.2000 
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I 

IT4 LB. 2000 	Shri KamlëshKuxnar, c*nel  for the applicant, 	I 
Shri  Gautam 	cOu4e1 for the respondents. 	I 

The :larne6 	.rnsel for the applicant 	I i 
pres:e's for hearing, 	e learned eouasel for the 

respondents sttes th the show..cause reply has 

already been received nd the same shall 	 I 
in a uple of days, 	his requeSt, list it for 

2000. 	 0 	

/,>_.1 

(I Hminglian) 	 ( Lakshman Tha ) 
Member (A) 	 .Menber 	) 

13/07.09.2000 : Shri Kainlesh Limar, counsel for the applica t. 

Shri G.Bose, bunsel for the respondents. 

Show cause reply is fili. It appears xk frm 

the show cause reply that as per Annexure.- /l, the re-I 

prese'ntatjon of the applicant has been favourably dispJsed. 

cet:: 	

J 


